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CENT^m. ADt4INlSTI^TlVE THIBUNM^. JABiiljPUR B EICH. J^M^UR

Oricinal Application No. 805 of 20 0 3

Jabalpur, this the 19th day of November, 2003

Hon'ble Shri M.P, Sin^ Vice Chairman
Hon'ble iahri G. Shanthappa, Judicial Mentoer

Prem Narayan Nakib,
son of late Bhaiyalal Nakib,
aged about 47 years, by occupation
Qcamin Doc Seva]<^Sub Branch Post
Master, Post Office i^mora,
(Jatara) Distt. Tikamgorh, . ... /applicant

(By i^vocate - Bhri Bushil Kumar Tiv/ari on behalf of Shri
V.K. Shuiaa)

Versus

1. Union of India, throu^
Directorate General Department
of Communication £c Postal Doc Bhav an,
Sansau Marg, New Delhi.

2. Chief Post Master General,
Madhya Pradesh Circle, Bhopal,

3. Superintendent, Post Office
Chhatarpur, Division Chhatarpur
(MP) .

4. Sub Divisional Inspector (Postal),
Sub Division Niv/adi, Dista.
Tifemgarh, (MP) . ... Respondents ■

ORDER (Oral)

By M.P. Sincih. Vice Chairman -

The applicant has filed this Original implication

challenging the order dated 22nd October, 200 3

passed by respondent ifc. 3 and order dated 28th October,

200 3 (Annexure ^1) passed by the respondent No. 4# by which

the services of the applicant ha/a been terminated.

2. The brief facts of the case as stated by the applicant

are that he was initially appointed on the post of EDDA at

Sarua (Jatara) . He v/as served v^ith a memorandira dated 28th

Pdaruary, 2003 v/ith the allegation that while performing

the duties he has received an amount of Rs. 2,000/- v/hich

has not been credited in the pass book. Thereafter an enquiry



* 2 *

was held to investigate into the charges . nfter holdina the

enquiry the disciplinary authority has terminated the

services of the applicant on 22.10 .2003. Copy of which has not

been produced by the applicant. According to the applicant

he has neither received the copy of the finding of the

enquiry r^ort nor the order of termination issued by the

disciplinary authority. He has also not filed any appeal

against the termination order passed by the disciplinary

authority, therefore he has not availec^exhausted the

departraaatal renedies available to him as required under

Section 20 of the administrative Tribunals ̂ t, 1985.

3. In the circumstances we find that the applicant has to

first exhaust the dqpartmental remedies available to him and

therefore we direct the applicant to file an appeal against

the termination order to the appellate authority v/ithin a

period of 4 v/eehs of roseipt of copy of this order. The
decvie es/

appellate authority ie.Director Postal./ Chief Post Master

General, Madhya Pradesh Circle, Bhopal is directed to decide

the appeal of the applicant by a detailed, speaking and

reasoned order within t"wo months from the date of receipt of

copy of the appeal alongtirith tliis order from the applicant.

4. Accordingly, the Original Application stands disposed of

at the admission stage itself.

Shanthappa)
Jiidicial Haiber

(M^. Sin^)
Vice Chairmai;i
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